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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

I.A. No. 1in &
Petition(s) for Special Leave to Appeal (C)..CC. ..5452/2000

(From the judgenent and order dated 21/03/1997 in CW 5851/96

of The H GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

VEENA CHI BBER Petitioner (s)

VERSUS

ANI L SABHARWAL & ORS. Respondent (s)
(Wth prayer for interimrelief)
( Wth Appln(s). for permission to file SLP )
(OFfice report)

Date : 04/12/2000 This Petition was called on for hearing today.

CORAM :

HON BLE MR, JUSTI CE S. RAJENDRA BABU
HON BLE MR, JUSTI CE K. G BALAKRI SHNAN

For Petitioner (s) M. K B. Rohtagi, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng

ORDER
............ P
SP2
Permission to file SLP is granted.
I ssue notice. Tag on with SLP9C) No. 4762/ 1998.
. SP1

(Meenu Set hi) (Meena Tri kha)
Court Master Court Master



